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the petitioner's counsel. 
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ard Shri C,Mohcptra, learned 

counsel for the appliccint. 

The appicdnt sUbmits that he was 

engaged for casual work during the year 

1985. He would like to be considered for 1, 

similar engagennt in future, wnever L1 

work is available. The application is 

d ispàsed of at the admission stage with 

a direction that the applicant be 

suitably engaged whenever work is avciulcible. 
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